
	

APPLIICATION NOS. 	19 &.20 	 J88(F) 

NO.  

Applicant 	 Respondent 

All India Employees' Provident Fund 	V/s 	The Central Provident Fund Commissioner, 

itaff Felieration, New Delhi 	 New Delhi & another 
o 

Shri B. Rams Kharvy 
Upper Diviaion'  Clerk & Vice President 
All India Emplyees Provident Fund 
Staff Federatin 
Office of the Regional Provident Fund Commissioner 
8, Raja Rem MohanlRoy Road 
Bangalore - 560 025 

2, 	Shri Harikri8hnBS. Halls 
Advocate 
34/3, 5th Nain, Gandhinagar 
Bangelore - 560 009 

RECV ct g0/0  
Diary vo.i6 	 S  

5 / 

Subject : SENDING COPIES OF ORDER PASSED BY THE BENCH 

Please find enclosed herewith the copy of ORDER,/) 	JW 

passed by this Tribnal in the above said application on 	14-188 	. 

9c& 	Sztn'J k 	 v& ja 

e4 PEPUTY REGISTRAR 
(JuDIcIAL) 

Encl : As above 	 S 



CENTRAL ADMINISTRATIVE TRIBUNAL 

BA NG A L OR E 

DATED (1H1S THE 14TH DAY OF JANUARY, 1988 

Hon'blè Shri Justice K.S. Puttaswamy, Vice-Chairman. 
Present: 	 and 

Hon' ble Shri L.H.A. Rego, Member (A) 

APPLICATION NOS. 19 & 20/1988 

All India Employees' Provident Fund 
Staff Federation (Recognised), 
New Delhi. 

(Shri H.S. Holla, Advocate) 

U. 

Office of the Central Provident Fund 
Commissioner and another, 
New Delhi. 

Common Applicants. 

Common 
00* Respondents. 

These applications having come up for hearing to-day, 

Vice-Chairman made the following: 

OR D ER 

As the question that arise for determination in these 

cases are common, wu propose to dispose of them by a common 

order. 

2. H The All India Employees Provident Fund Staff Fede- 

- 	'Nration, New Delhi ('Federation') which is the common 
I 

applicant in these cases, has challenged two seperate and 

4. 	 \dlatlnct orders, one made by Government of India, New Delhi, 

t 	 !: 
and the other made by the Central Provident Fund Commissioner, 

\ 
New Delhi, on diverse grounds. On an examination of the 

papers the office has raised an objection on the jurisdi-

ction of this Bench to entertain these applications. We 

have perused the office objections and heard Shri H.S. 

Holla, learned Counsel for the applicant. 
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3. 	The authorities whose orders are bhallenged by 

the applicant, are ordinarily residents of New Delhi, 

which area is within the jurisdiction of1 the Principal 

Bench of this Tribunal. Apart from this, the cause of 

action in these cases had also arisen within the jun.—

diction of the Principal Bench of this Tribunal only. 

Sub—Rule (1) of Rule 6 of the Central Administrative 

(Procedural) Rules, 1987 ('Rules'), has nb application 

to the case of the applicant. If that is so, then these 

applications, with due regard to Sub—Rules (2) and (3) 

of Rule 6 of the Rules, have necessaril to be presented 

before the Principal Bench of this Tribunal and not 

before this Bench and the objections raised by the 

office on the jurisdiction of this Bench, is well—founded. 

We therefore, uphold the office objections and direct 

the Registrar to return these applications to the 

applicant for their re—presentation befcre the appropriate 


